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IN THE CENTRAL ADMINESTRAT IVE TRIBUNAL
' PRINCIPAL BENCH

0.A. No.496/1988. . Date of decision 3.8.93
>h.Om Prakash ces Pelt itioner
V/s
UnO.Io & Ors. e e RESponden'ts
FOR THE APPFL ICANT cos Sh.AJKalia,counsel
- FOR THE RESPONDENTS ~ .. None
CORAM

Hon'ble Sh.I.K,Rasgotra, Member(A)
Hon'ble Sh.B.S. Hegde, Member(J)

{

JUDGEMENT (ORAL)

(delivered by Sh.I.K.Rasgotra, Member(A))

He ard, The grievénce of the petitiocner is
that he is working as Chargeman Grade-II(Mech) in

the pay scale of R 425-700(revised p; 1400-2300) . He

\

was assessed as average in the  Annual Gonfidential
Reports for the p‘eriod ending 31.3.84 in cértain
aspects of Eié performance . The petitipner rep resented
against the average remarks givén. éesﬁqndents vide
their letter dated 27.6.84 explained to him +hat

the ® average report is not considered %s an adverse

report. Assessment as average is to spur him to
improve his performance with a view to eam better
report in future,

Petitioner alleges that it is because of

the average report that he was not considered fit for

d.
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- Grade-I{Mech) 168 posts were earmarked for Sch,

@
o
selection for the post of Chargeman Grade-I- He, hes,

therefore, prayed that the average remai‘ks made on

~him in the Annual Confidential Heport for the

period énding 31.3.84 be 2xpunged and that the
average xepért should not be taken for the

ourpose of his selection to the post of Chargeman

' Grade~1I.

The stand of the respondents in their
counter affidavit, is that the petitioners could

not be placed on the select list for chargeman

Grade~I, as he was graded good‘by the D.P.Ca

- and .
whereas other candidates who were empanelled/ promoted

were graded higher e.g.'outstanding' and' very good!

by the-Do_P.C. The-pos‘t of chargeman Grade-I is a

selection post, the persons graded Hi-ghe-r than -

“the "applicent ';6 vered :all ~the availsble vac anc ies

-

~ in grade of_cl'ia'rgeman Grade-I. They further submitted

it is incorrect to say that 40 points roster was

not maintained in respwect of promotion of the
B

applicant, In fact out of 842 vacancies of chargeman

Caste candidates in accordance with extant rules

duly maintaining 40 point roster., Hence the spplicant
has no cause of _grievaﬁce. In his rejoinder the
petitioner has submitted that number of vacancies

to be filled by SC/ST should 194. DA



.

-

We have considered the submissions pade
by the learned counsel for the petitioner 3h,

Ashish Kalia 'and gone through the records

carefully. The petitioner was admittedly
considered E'orﬁromotion by D.P.C. against
a reserved 3ch.Caste vacancy., Thg post of
chargemen grade-I is, a selection post.
The c.a;l'ﬂ.id.a£é5f graded as outstan@ing and

very good were selected by D.P.C. for promotion
whic h covered all available vacancies. The -

applicant was graded as good by the D.P.C

and therefore, could not brought on the select

'-list,-theve being no vacancy left for candidates

asse—s,s“jed- as good. Respondents have clearly

stated that the candidates who were graded

higher by the D.P.C. filled up all the available .

verancies. W have no good reason to not to
believe the statement made by the respondents

in i he counter affidavit.

In the abobe facts and circumstances

there is no justifiable reason for us to inter fere

-In the matter. O0.A. is ac ordingly, dismissed.

No costs.

Mgt Al A
(B.S, HEGLE) ( I.K.RASGDRRA)

MEMBER(J) . MEMBER(A)
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